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(i) NEED FOR INQUIRY INTO FAKE
ENCOUNTERS WITH DACOITS IN
U.P. RESULTING IN KILLING
OF INNOCENT PERSONS.
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(i) SHORTAGE OF KEROSINE OIL
IN GHAZIPUR DISTRICT IN
UTTAR PRADESH.
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(iv) Crisis IN CoTTON MILLS

SHRIMATI JAYANTIPATNAIK
(Cuttack) ; 1 would like to raise
the following issugs under Rule 377.

A large number of cotton mills
of the country are on the verge of
closure due to demand recession.
Huge stocks of cotton cloth are
piling up and the financial position
of those mills is deteriorating. Most
of the mills are working below their
capacity. The periodic labour unrest
is another reason for the crisisin
the cottom mills particularly in the
northern region of the country. Al-
most all mills in this region are
incurring losses due to steep rise in
the prices of cotton and other inputs.
Coal has to be moved by road and
diesel generating sets are being used
in the wake of power cuts, thereby

- adding to the production egst.
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In view of the crisis, the proposal
for modernisation of cotton mills
has been pushed to the background.
If remedial measures are not taken
by the Government on a priority
basis, the crisis faced by the textile
industry will deepen further.

Therefore, the Government should
relax credit norms to provide some
relief to the mills. 1t is necessary
to ensure supply of cotton and vis-
cose fibre at stable and reasonable
prices so that the production cost
could be reduced. Proper incentives
should be given for boosting the
expoit of fabrics. At the same time,
immediate steps should be taken by
the Government of India to abolish
import duty on viscose staple fibre
and reduce the countervailing excise
in order to ensure economic working
of cotton mills and to save them
from closure.

(v) NEED FOR SETTING UP A FISHING
HARBOUR AT PARADIP PORT

SHRI LAKSHMAN MALLICK
(Jagatsinghpur) : The authority of
Paradip Port of Orissa is facing a
great difficulty in accommodating a
large number of boats in the absence
of a fishing harbour. About 500
mechanised and  non-mechanised
boats are operating in the Paradip
area and those boats are being accom-
modated temporarily at wooden
jetties ina very limited space inside
the turning basin of the main harbour.
The facility available for accommo-
dating those boats is very inadequate.

The proposal to set up a fishing
harbour at Paradip Port has been
pending before the Government as
far back as 1970. The estimated
cost of the proposed fishing harbour
has been updated from time to time.
The G_ovcrnmcm of Orissa and the
Paradip Port authority have reques-
ted the Centre to take up construc-
tion work of the fishing harbour at
Paradip at an early date.



